FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR
ATTIVO ECONOMIC ZONE (KOLKATA) PRIVATE LIMITED OPERATING IN
“AUTOMOBILE WORKSHOP” AT PASCHIM MEDNIPUR, WEST BENGAL.

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

SL. RELEVANT PARTICULARS
1. | Name of the corporate debtor along | Attivo Economic Zone (Kolkata) Private
with PAN & CIN/ LLP No. Limited
PAN: AADCB2957M
CIN: U34105WB2007PTC120650
2. | Address of the registered office Unit No. 709, 7th Floor, Merlin Infinite,
DN-51, Sector-V, Salt Lake City, Kolkata-
700091, Bidhan Nagar CK Market, North
24 Parganas, Saltlake, West Bengal, India,
700091
3. | URL of website attivoeconomic.sipl@gmail.com
4. | Details of place where majority of Paschim Mednipur, West Bengal
fixed assets are located
5. | Installed capacity of main products/ | N.A.
services
6. | Quantity and value of main products | As per the last available Audited Financial
/ services sold in last financial year | Statements for the FY 2024-25, revenue
from operations was NIL
7. | Number of employees/ workmen Not Known
8. | Further details including last The Audited Financial Statements for the
available financial statements (with | F.Y. 2023-24 and 2024-25 are available.
schedules) of two years, lists of These Financial Statements, including
creditors are available at URL: Creditors List, can be obtained by emailing
to the RP at attivoeconomic.sipl@gmail.com
9. | Eligibility for resolution applicants | Can be obtained by emailing to the RP at
under section 25(2)(h) of the Code is | attivoeconomic.sipl@gmail.com
available at URL:
10. | Last date for receipt of expression of | Monday, 27" July, 2026
interest
11. | Date of issue of provisional list of Thursday, 6™ August, 2026
prospective resolution applicants
12. | Last date for submission of Tuesday, 11" August, 2026
objections to provisional list
13. | Date of issue of final list of Friday, 21%" August, 2026
prospective resolution applicants
14. | Date of issue of information Wednesday, 26" August, 2026
memorandum, evaluation matrix and
request for resolution plans to
prospective resolution applicants



mailto:attivoeconomic.sipl@gmail.com
mailto:attivoeconomic.sipl@gmail.com
mailto:attivoeconomic.sipl@gmail.com

15. | Last date for submission of Saturday, 26" September, 2026
resolution plans (Subject to approval by the
Adjudicating Authority)
16. | Process email id to submit attivoeconomic.sipl@gmail.com
Expression of Interest
17. | Details of the corporate debtor’s Not Known

registration status as MSME.

Mr. Anup Kumar Singh

Resolution Professional

Attivo Economic Zone (Kolkata) Private Limited
IBBI/IPA-001/IP-P00153/2017-2018/10322

AFA Valid till: 30.06.2027

Suite 1B, 1st Floor, 22/28A Manoharpukur Road
Kolkata-700029, West Bengal, India

Date and Place: 28th June, 2026, Kolkata
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e rorme Axis Bank Ltd,
. = N . I AXIS BANK | 4 Shakespeare Sarani, AC Market Building,
INVITATION FOR EXPRESSION OF INTEREST FOR -
ATTIVO ECONOMIC ZONE (KOLKATA) PRIVATE LIMITED OPERATING IN U3llal ﬂf,_llﬁFI alh @ W pU n]CIlJ ale hﬂnﬁl bﬂnk E AUBTI UN u 3rd floor, Kolkata — 700071.
Govt. of India Undertaking

" " y POSSESSION NOTICE (FOR IMMOVABLE PROPERTY)
AUTOMOBILE WORKSHOP" AT PASCHIM MEDNIPUR, WEST BENGAL. | 9 ATHRT &l J9=aH ) Of india Underasmag | SA L E N T IBE (As per Appendix IV read with rule 8(1) of the Security Interest Enforcement Rules, 2002)
(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India Whereas, the undersigned being the Authorised Officer of the Axis Bank Ltd, under the

(Insolvency Resolution Process for Corporate Persons) Regulations, 2016) Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act,

Mobie : 9903045753 7
Emai | abhshek@akpandevassociales.com :

: . ; ! X : : ; o Total land area is measuring about 2 cottah 8 Chittack or 4.12 decimal together with the tile
The interding Bidders | Purchasers are requesied to register on porial https:/baanknet.com) using their mebile number and email-id, Further, they will upload shed measuring about 100 sq.ft, situated under Naihati Municipality, Ward No. 25 (old) 24

the requisite KYC documents, Onee the KYC documents ars verfied by e-auction senvice provider [may take 2 working daya), the intending Bidders | Purchasers (new) , Holding No. 1507 Rishi Bankim Road. Boundaries : North : Boundary of the colony
has to transfer the EMD amawnt wsing onfine mode in kis Global EMD wallet, Only after having sufiicient EMD in his wallet, the interest bidder will be 2bla (o South - LOP 441/1 and 4' ft passage East: LOP No. 442 West : LOP No. 438
bid on the date of e-auction, This property is in the name of Biren Saha.

8. Bidder's Global Wallet should have sufficient balance {>=EMD amauni} at the time of bidding. o Property No. 3

: : : ; ’ - ; . . . . : * District- North 24 Parganas, PS & ADSR- Naihati, JL No. 5, Mouza — Deulpara gram, LOP

9. During the e-auction bidders will be allowed to offer hgher bid In inter-se bidding over and above the last bid quated and the minimum increase in the bid amount No.441/1,CS &RS Dag No. 485, land measuring about 1 cottah 4 chittack.

must I:ue_a:-'. mgnl;lm'le-f:l above in respective serials 1o the |a5_r higher hn:r_-:;uf the hidders, Ten min utes time will be_ﬂllmued tx bidders o quole successive higher « District- North 24 Parganas, PS & ADSR- Naihati, JL No. 5, Mouza — Deulpara gram, LOP

bid and if no higher bid is offered by amy bidder after the expiry of Ten minutes to the tast highest bid, the e-auction shall be closed No.441/1,CS &RS Dag No. 486, land measuring about 1 cottah 4 chittack.

it s iy nsibili fintending B r5(s r al tice, T itions ' i hel nual ration of e-auction Total land area is measuring about 2 cottah 8 Chittack or 4.12 decimal together with the tile

ﬂl':?l fﬂﬁfirismnﬁlgt:'l?ﬂ& tending Bidders(s). 1o property read the salz Netice, Terms & Conditions of e-auclion, P Manual on operational part e shed measuring about 493 sq.ft, situated under Naihati Municipality, Ward No. 25 (old) 24
i (new) , Holding No. 1231 Rishi Bankim Road. Boundaries : North : LOP 441/2 South : 6’ ft

(i) In case of any difficulty or need of assistance before or during e-Aucthon process may contact authorized represeniative of our e-auction Service Provider wide road East : 4'ft common passage West : LOP No. 438
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SL RELEVANT PARTICULARS ARMB : Purba Mﬂ'ﬁl{‘lipl.ll'. Padumbasan, P.O. - Tamluk, Dist - Purba MEdII‘IIpUh Pin - 721 636 2002 and in exercise of powers conferred under section 13(12) read with rule 3 of the Security
4 = . . Interest (Enforcement) Rules, 2002 issued a demand notice calling upon the
1. ' Name of the Corporate Debtor along with | Attivo Economic Zone (Kolkata) Private Limited Mobile No. : 94748 54“‘59! e-mail : cﬁEEDD@pnh.hﬂ.nk.m / ﬂnpurhar‘rnh@pnh.banh.in bqrrower/s/guarantor/s to repay the amount mentigngd in the notice along with contra'ctual'rate
PAN/CIN/LLP No. PAN: AADCB2957M ofinterest plus penal interest, charges, costs etc. within 60 days from the date of the said notice.
CIN: U34105WB2007PTC 120650 Annexure - B The borrower/s/guarantor/s, having failed to repay the amount, notice is hereby given to the
1 : b /sl tor/s, i rticul dth blic, i l, that th dersigned has tak
2 Adrssof e regeradfis Ut No. 705, i Fioor, et e, OIS, SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES borowerislguaraniors, i pariciar and e pulic. n general it o underoigne s ke
Sector-V, Salt Lake City, Kolkata-700091, Bidhan E-auction sale Notice for Sale of Immovable Assets under the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest section 13(4) of the said Act read with rule 8 of the said Rules on the date mentioned herein after.
Nagar CK Markgt, North 24 Parganas, Saltlake, Act, 2002 read with provision fo Rule B{G) & 3{1) of the Security Interest (Enforcement) Rules, 2002, The bo_rrower/s/guarantor/s, in part_icular, _and the public, in_general,_are hereby cautioned not t_o
| WestBengal, India, 700091 Natice is hereby given to the Public in general and in particular to the Borrower (s) and Guarantor (s) that the below described immovable property mortgaged / | | 43 with the property and any dealings with the property il be subjeat fo the charge of ifie Axis
3. | URLofwebsite attivoeconomic.sipl@gmail.com b q he Credi h {oh ¥ i i f which has be ken by the Autha Officer of the B 5 . ank Ltd., for an amount mentioned in the notice along with interest thereon and penal interest,
] . . i . / p chiarged 1o the secured Lrediion, Ihe constnactve | physical F symbollC passessean of which has Deen taken by the Authorzed scer of the Bank [ aecurad creditor, charges, costs etc. from date of demand notice.
4. | Details of place where majority of fixed assets | Paschim Mednipur, West Bengal will be sald on “As Is_, where i5", "As is 1|l_|lhat is” and '_Whataunr there is” on the date as mgnhnned ir the tatle hersin hE.-In.'m-,_ Er:-r_renwﬁrf af i:; dues_ due 1o the The borrower’s attention is invited to the provisions of Sub Section (8) of Section 13 of
Larelocated . . Bank! Secured Credidor from the respective Borrower(s) and Guarantors{s). The reserve price and the sarnest money daposit will be as menticned in the labls the SARFAESI Act, 2002 in respect of time available, to redeem the secured assets.

5. | Installed capacity of main products/ services | N.A. below against the raspective propartias. N & Add £ A) Amount Due as on date
6. | Quantity and value of main products /services| As per the last available Audited Financial ame ress o B) Date of Demand Notice
SO|d In laStflnanCIal year Statements fOI‘ the FY 2024'25, revenue from ECHEDULE GF THE EEEURED Ass ETE Borrower / Guarantor C; Date of Possession

{ operations was NIL 51, Mame of the Branch Description of the A} Dt. of Demand Notice U/s.|  A) Reserve Price Date / Time 1. MS. Safe Water Enterprises | A)Rs. 1648242.40 only due
7. Number of employees/ workmen Not Known _ Mo, Immovable Properties 13H2) of SARFAES] Act, 2002 —_— of 113, New Colony, P.O. - Panihati, Kolkata—700114. under Loan A/c No.
8. | Further details including last available financial | The Audited Financial Statements for the F.Y. 2023- Mame ol the Accounl Mortgaged / Dwner's Name o) Dwtsianding Amount B) EMD E-anclion Also at 50 South Station Road, 4th Floor, Agarpara, Kolkata| ~ ***++**++xx+x0744 as on
statements (with schedules) of two years, lists | 24 and 2024-25 are available. These Financial Mame & Addrass ol the [Mortgagers af Propearly (ias)] x......-._........!..w._.,.._. E]_Ei.a?n‘_trﬂaﬁ PP —700109_. ' 10.07.2024. (this amount
of creditors are available at URL: Statements, mcludmg Creditors L|St, can be nn“_n“ﬂr F.Eu&rantnrs ﬁ.:ﬂl:flh.lﬂi E]‘ anlm nam ulrsl 1.3-[4, A ﬂt I]EL!IIE al the 2. Mr. JaydlpDaSgupta (Partner) Slo Prlyotosh DaSgUpta includes interest app“ed till
- o M Encumbrances Bhabatarini Apartment, Flat No. 3G-H, 3rd floor, 56 North|  31.03.2023)
obtained by emailing to the RP at of Sarfes| Act 2002 Station Road. Pin_700109
| attivoeconomicl:.sipl@gmail.cgm . ) Nature of Possession mg::utrg,;he 3. Mr. Anil Kumar Roy (Partnér) S/o Late Lal Mohan Roy B) 26.03.2025
9.  Eligibilityforresolutionapplicantsundersection| Can be obtained by emailing to the RP at Symbaolic / Physical / Creditors 113, New Colony, P.O. - Panihati, Kolkata— 700114.
25(2) (h) ofthe Code is availableat URL: attivoeconomic.sipl@gmail.com Canztruclivea 4. Mrs. Ruma Dasgupta \W/o Jaydip Dasgupta C) 24-06-2026
1 i i i T : North Station Road Bye Lane, Panihati (M) Agarpara, North
10. Last date for receiptof expression ofintarest | Monday, 27" July, 2026 1. | B.D. : ARMB, Purba Madinipur All the par and parcal of the immavable | A) 07.03.2023 A) Rs. 32.20,000.00 | 17.07.2026 24 Parganas, Pin—700109. ,
11.| Date of issue of provisional list of prospective | Thursday, 6" August, 2026 proparties consisting of Land & Buiding & Erom ’ ]
12-[93‘:'”;'°t”a?p"°a”;s. o ] Mis. Bimala Tiles, Proprietor : Gourhari Mondal, | Dwalling House siluated al Holding / | B) Rs. 1,00,95,435.41 B) Rs. 3,22,000.00 | 11.30 AM. Description of the Secured Assets
- Last date for submission of objections to| Tuesday, 11" August, 2026 Sio. Khagendranath Mondal Premises No. / Plot Mo, 1528 (RS) 1528 | (Rupees One Crore Ninety | —— to SCHEDULE "A" ABOVE REFE;&‘I’E%‘*’T% NI;’-1 o of the enti .
J provisional list : __te : Vill - Kismat Bajkul, P.O. - Thathibar, P.S. - / 1715 (LR) Khatian No. 1541, J.L No. | Five Thousands Four C) Rs. 25,000.00 | 3.30 PM. : ; ( hadalrabihibd abdo y)
13. Date of issue of final list of prospective | Friday, 21"August, 2026 Bhupatinagar, Dist - Purba Medinipur, 153, measuring 2,00 Decima!, Mouza - | Hundred Thirty Five and ﬁ\'-:]-tTgrﬁT theril:leﬁf ?ndrﬁ’am'?lz% ttC:ta: |?)n?n0|aHSSIIdlire1d ;S 58(??; Chﬁttzllzg t;a)i/:\t ﬁolsdsiissﬁry
| resolutloh goplicants : . Fin - 721 655, Tethitari, P.S, - Bhagabanpur, vide Deed | Forty Cine Paise onky) and Mot known 5% : 4 e&fﬁahg agpi(r)taii?:g tooRés_s Deagg Nc(:_ 6(?6, ol:lndel’ Za(r)ni"r:er eth.’atia?n Ng. (5)
14. Date of issue of Information Memorandum, | Wednesday, 26" August, 2026 Mo. 3036 of 2001 dated 22.08.2001, | furher interest theraon te Bank corresponding to C.S. and R.S. Khatian No. 6, of Mouza -Tarapukuria, J.L. No. 12, Touzi No.
evaluation matrix and request for resolution Gourhari Mondal, S/o. Khagendranath Mondal | owned by Gowrhari Mondal, Sfo. | from 29,05 2026 178, A.D.S.R.0. Sodepur, P.S. Khardah, District North 24 Parganas, which is within the local
| plans to prospective resolution applicants Vill - Kismzt Bajkul, P.0. - Thathibar, P.5. - Khagendranath Mondal. limits of Panihati Municipality, bearing amalgamated holding no. 50 of South Station Road,
15. Lastdate of submission of resolution plans Saturday, 26" September, 2026 (Subject to Bhupatmagar, Dist - Posbsa Medinipur, C) 02.06.2023 Agarpara, under Ward No. 8 on which the Multi storied building (G+4) has been constructed.
| approval by the Adjudicating Authority) Fin = 21655, BUTTED AND BOUNDED On the North : Others Land.On the South : 28 ft. Wide South Station
16.  Process email id to submit Expression of | attivoeconomic.sipl@gmail.com D} Symbeolic Possesslion Road.On thggzséi)%‘i_’gr‘]gliasg?é-ggggzvgzss :T102?b\évslifigggnnmgfntﬁga&at)
Interest . ; ; ; "R
17 | Details of the corporate debior’s registration| NotKnown 1 | 2. |B.O.: ARMB, Purba Medinipur Equitable morlgage of all the part and | A} 13.09.2024 A) Rs. 14,80,000.00 | 17.07.2026 | |/LL THAT aself contained residential Flat being No. 48" on the 4th Floor, South-East-North
- MSME parcel of the immovable properties From facing covering a super built up area 852 Sq.ft. (inclusive of all service area consisting of
status as : : ) 2(Th Bed R 1 Dini 1 Kitch 1 Toil W.C. 1
- — Mis. Karan Feed Certer consisting of Bastu Land and building at | B) Rs. 38,51,049.63 B} Rs. 1,48,000.00 | 11,30 A.M. (Two) Bed Room, 1(One) Dining, 1(One) Kitchen, 1(One) Toiet, (One) W.C. and 1(One)
Mr. Anup Kumar Singh ; S : - Verandah, Balcony with Marble flooring within the Multistoried building (G+4) into out of and
T P s 9 Proprietor : Debdulal Karan Mouza - Dakshin Nischinta, P.S. - Manshda | (Rupees Thirty Exght Lakhs = o over the "A" Schedule property along with the half of thickness joist and common partition wall
Resolution Professional 'l.|"ll|| - Dakshin le.l‘}ljuntﬁ_ F"GI - Dhamghara, Dist - F'urb-a_h-'ledlnlpur Fin- 721 11-1-1- L, Fllﬁ.}' One T!'un-uﬁﬂ.nd Forty | C) Rs. 10.000.00 3.30 PM. and common service area and facilities with right and easements all terrace, overhead
Attivo Economic Zone (Kolkata) Private Limited Dist - Purba Medinipur, Pin - 721 444 (W.B.} Mao. 44, Khatian No. 529, Plot Mo, [RS)(LR) | Nine and Sixty Thres _ reservoir, septic tank, plumbing, stale cases, Lift, Roof of the Building, passages, sewers, etc
IBBVIPA-001/IP-P00153/2017-2018/10322 375, Tetal Area - 8 Decimal, in the name | Paisa only} and furiher Mot known together with undivided proportionate share of land in the “A” Schedule etc. and also enjoying
i i e Debdulal Karan, Proprietor of of Debanjan Karan vide Gilt Deed Ne. | interest (hereon, to Bank common facilities.
AFA Valid till: 30.06.2027 Mg, Karan Feed Centre, 3/a, Sunil Karan =716 dated 16.03 2017 under AD S R - The property is in the name of Ruma Das Gupta and Jaydip Das Gupta.
Date: 28th June, 2026 Suite 1B, 1st Floor, 22/28A Manoharpukur Road Debanjan Karan, 5/o. Debdulal Karan ronital - I G a7.11,.2024 ALL THAT the Piece and Parcel of Ian:rgzzgxrmg-gn area of 13 chittacks 30 Sf.ft. more or
Place: Kolkata Kolkata-700029, West Bengal, India Beth are at : Vill - Dakshin Mischinta, PO, - D} Symbolic Possession less together with 120 Sq.ft. Tile shed lying and situated at Mouza- Sodepur, J.L. No. 8,L.O.P
Dhanghara, District - Purba Medinipur, ¥ No. 113, C.S & R.S Plot No. 664(P), 885(P), Plot No. 113/C within the jurisdiction of ADSR-
= TR Pin - 721 444 (W.B.) Sodepur, within the limits of Panihati Municipality under Ward No. 12, being Holding No. 150
ORM ; = old) 182(New), New Coloney, P.S. - Khardah, North 24 Parganas.
[Pursuant to Rule 3{3)] 3. | B.O. ;: ARMB, Purba Medinipur Prupaﬂyb 1 : Al that part and pz-rn:nlfc-f the | A) 13.03.2025 Property 1 : 17.07. 2026 '(I'he)prorserty i)s inthe name):)fAniI Kumar Roy. ’
BEFORE THE NATIOMAL COMPANY LAW ITHINOY A e BEOPEIHEs Cons Eing of Land A) Rs. 55.61,550.00 | _From A) Amount Due as on date
TRIBUNAL BENCH AT KOLKATA Mis. Maa Kall Enterprise, Prop, : Manas Bhunla | & Building situated al Holding / Premises | B) Rs, 58,66,000.00 'I'— 11.30 A.M. Name & Address of B; Date of Demand Notice
Company Application No 123 [KB) 2025 Wil - Ghir:ar'.jil_':npur. De_hhu-gm P.O. - {I.I'!'rr:a njibpur Mo, J.L. Mo, 147, Khatian Mos, 1223 ?224, (R_upee_a Frity Eight Lakhs B) Rs. 5,56,155.00 to Borrower / Guarantor C) Date of Possession
PERMA COLOURS AND CHEMICALS F‘:E. - Chiranpbpur, Dist - Purba Madinipur, 11!?5. 1226, Plot No. 742, Area 20 Decmals | Sixdy Six mHJEEndﬂ- ornily) 3.30 P.AS. 1. MS. Kolkata Jharkhand Roadlines A) Rs.1939214.01 due under Loan Ac No.
PVT LTD Pin-7T21 B57. with two storied  building Mouza - | and furthar interest C) Rs. 50,000.00 _— Swarup Nagar ,Lane No. 5, Sankha Villa, skrrrRRr T 60 26 0N 28.02.2023
Angli Sovarampur, P.5. - Sutahata under | théreon. Mot known Dankuni, Hooghly,Pin—712311.
Pudilioation of Nk pplicant Manas Bhunia, Prop. of M/s. Maa Kali Enterprise | A.D.5 . - Sulahata vide Deed Nos. 2687 te Bank 2. Mr. Santosh Kumar Sharma (Prop.) B) 26.03.2025
Ntics ik ke t::?arlmi; - ﬂ;:lic.aﬁnn i S/o. Partosh Bhunda & ZGBB -::_lf 2006 Dated 25.05.2006 | C) 23.12.2025 S/o Vijay Kumar Sharma
: ' ¥ Simpita Bhunia (Guarantor). Wio. Manas Bhunia [execution) Swarup.Nagar ,Laqe No. 5, Sankha Villa,| C) 23.06.2026
L — presented lo the Tribunal al Kolkata Bench, on i '_ﬁ"am i aE,n it Apa ﬂ’mnt Fiol Mo, E. 41 | Cwners:: D) Symbolic Possession Dankuni, Hooghly, Pin—712311.
the 20th Day of Apnl, 2026 for confeming the Floor, P.O. - Kshugdiram Magar, Hakila, Dist - Purba 1} Manas Bhunia, S/o, Parifosh Bhunia, Description of the Secured Assets
w A e Mﬁdéi"ipur- Fin - 721 607, . 2) Tapas Bhunia, Sfo. Pantosh Bhunia, Description of the immovable property
campany from Rs. 4,87.54.800 to Rs i h 3) Sadananda Bhunia, S/o. Santosh All that piece and parcel of North facing Flat being No. 201, on the 2nd Floor, of the building
1 85 01 920 Ashoke Utthasinl (Guarantor), Sfo. Chandipada | guinia I : , ; ul
bl Vill & P.O). - Kashbera Shibramnagar, Dist - Purba AL, named "SANKHAVILLA" measuring a covered area little more or less 927 Sq.ft, comprising of
N Tha notices 1o individwal cradilor is not reguired Mediniaur. Fin - 731 E:»351 =g -, 4) Sebananda Bhunia, S/o. Sanlosh marble flooring, 3 bed rooms, 1 living cum dining room, 1 kitchen, 2 toilets, 1 balcony, along
a5 there is NIL creditars in the company. The list el ; Bhunia, with the undivided and proportionate share or interest in the land underneath the said building
of NIL creditars prapared on tha (5t day of July, Sebananda Bhunia (Guarantor), situated under Mouza - Monohorpur, J.L. No. 98, Touzi No. 17, PO. & PS - Dankuni, Pin -
A | [ bmsimentmiet] | (S samobonne DU pronery 2 Al and el e Propery 2: A A A M A T ek
: r o i A0 - Kashbaria, shibramnagar, Dist - Purba | immovable 5 consisting o , - :
office of the mml.:'anlf at iz Dﬂanap"!':?' Park Medini Pin - T21 B35 i o A} Rs. 20,23,000.00 common parts including lift and common portion of the said building TOGETHER WITH
East (Ground Eloor, Kolkala - 700028 for Edeipur, Fin : Sampriti Aparimant, Flat No. E, 4th Floar, R e : . . .
fl=roun : foar) El u (G L. No. 196. LR iKhatian No. 1722 Plot proportionate right title and interest on common areas, common facilities and common
mspaclion on & working days 11 AM to 4 P 55“13:'3” da Bhunia (Guarantor). Nos. 500 610, Area 900 Saft. alond with B} Rs. 2,02,300.00 portions and all necessary easement rights. Butted and bounded by North: Open space of
babween 28h June, 2026 Lo 06th July, 2026, S/o, Santosh Erhl'-'“'-a : E!E-.p LY, AATE g, p AlLNg W) TR ey TR the project land; / South: Open space of the Project land; East: Flat No. 204; // West: Lift, Stair
If any creddorperson has any abjection io the AL & P.O. - 36/F1, Fakirapara Road, Behala, Car Parking Space 80 Sq.it. Mouza - C} Rs. 20,000.00 & landing and other Flat No.202
| ’ ey Brajanathchak, PS. - Hawdia under AD.S R gandom
application; the same may be sent [along with Kalkata - 700 {134 Sutatata vidé Decd No 1838 of ETII*:]- The property is in the name of Santosh Kumar Sharma
suppoling docurmants) and daetails about his Tapas Bhunia (Guarantor). Sfc. Paritash Bhunia e F et g A) Amount Due as on date
: ; Dated 01.03.2013 (execution), Owner ; Name & Address of B) Date of D d Noti
name and address and he name and address Vilt & P.Q. - Kashberia, Sramnagar, Dist - Purba Simpita Bhunia, YWo. Manas Bhunia Borrower / Guarantor ) Date of Deman jotice
of his Authortsed Represantatives, f any, io the Medinipur, Pin - 721 B35, ! Al o C) Date of Possession
undersigned at Abhishek K Pandey Associales, 1.Ms. Joy Maa Tara Egg Centre | A) Rs. 58,49,929/- (Rupees Fifty Eight
H " ) P38 Princep Sirest, 181 Floar Raom No, 12 - TERMS AND CONDITIONS OF E-AUCTION SALE :- (proprietorship firm) Lakhs Forty Nine Thousand Nine
Kalkista - 790072 within 2 waske of data of this The sale shall ba subject to the Terms & Conditions prescribad in tha Security Interest {(Enforcemant) Rules 2002 and to the fallowing furthar conditions - :ﬂs,'hJ?nNMr(th zﬁ?sat Road'PNaihﬁgéso 1 Hu(r;dreLd a”'g Txeﬁtx*ﬁig‘f?ggg’ ) due
: notics 1. The auciion sale will be "online through e-auction” portal https:ifbaanknet.com 2.M?.I Ba;rlén %aha(Pre:)rg.e;nas, n= ' ?hne gémgi?j ngticg'date. ason
If i abjection k5 recaived within the tima slated 2. The intending Bidders | Purchasers are requested to register on portal (https://baanknet.com) using their mobile number and email-id. Further, they are SloLate NirenChandraSaha
above, enires in the fist of crediors will, in all requested to upload requisite KYT documents. Once the KYC documents are verified by e-auction service provider {may take 2 working days), the intending 6 No. Bijoynagar Dhankal, Naihati (M), North | B) 26.09.2025
the proceedings under the above petition to Bidders | Purchasers has to fransfer the EMD amount using online mode in his Global EMD Wallet by 2 working days), tha intending Bidders / Purchasers has 24 Parganas, Pin—743165. C) 23.06.2026
raducs the shafe capital of the comgany, bs to transfer the EMD amount using online made in his Global EMD Wallet by 16.07.2026 before the e-Auction Dale and time in the porial. The reqistration,
freated as comect, verification of BYC Documenis and franster of EMD in wallet must ba complated well in advance, before auchon, Property No. 1
Il Friay 50 be T'—‘lﬂﬂ thal & hearng hat been 3. Earnest Money Deposit {(EMD} amount as mentioned above shall be paid online through 3 mode i.e. NEFT/CashiTransier (After generation of Challan from + District- North 24 Parganas, PS & ADSR- Naihati, JL No. 5, Mouza — Deulpara gram, LOP
feed for Frday, 10th Day of July, 2026 on which (https://baanknet.com) in biddars Global EMD Wallet. NEFT fransfer can be done from any Scheduled Commercial Bank Branch. Payment of EMD by any No.442,CS & RS DagNo. 485, land measuring about 2 cottah 2 chittack 22.5 Sq.ft.
the Tribunal shall hear the appécation. In case other mode such as Chaques will not be aceapted. Bidders, not depositing the required EMD onfine, will not be allowed 1o parlicipate in tha e-auction. The * District- North 24 Parganas, PS & ADSR- Naihati, JL No. 5, Mouza — Deulpara gram, LOP
."'\ any credilor'parson inlends lo stiend the haanng Earnest Money Daposited shall not bear any interest. No.442,CS &RS DagNo. 486, land measunngCaboutZ cottah 2 chittack 22.5 Sq_ft.
] i Total land i i bout 4 cottah 5 Chittack or 7.12 decimal togeth ith the til
:Eﬂﬁ:::l:ﬂ;?keamw&mmg with hisher 4. Platform (hittps:/baa nk_net_t:nm_l for e-aucticn will bae pn:-'.-'il:lfad by e-Aucton sarvice pra:.lider M/s. PSB Alliance having its Registered Office at Unit 1, 3rd Sﬁead r?wrzlaa:lzsiiésagc?:tsxggig.ftc,n;itu;[Zdaunder lllaailt?at?lr\/lunicipgﬁlgj?N;r%GNoér;g, Hoﬁjihg
1 R ¥ Floor, VIOS Commercial Tower, Near Wadala Truck Terminal, Wadala East, Mumbai - 400 037 (Contact Phone & Toll Humbers +31-82812 20220). The No. 1200 Rishi Bankim Road. Boundaries : North : Boundary of the colony // South : 6 ft wide
Uabed : 28.06 2026 4l intanding Bidders ! Purchasers ara required o parlicipats in tha e-Auction pracess at e-Auction Service Provider's website https:/baanknet.com. This Service Municipal Road East : Khal // West : LOP No. 441
m m Place | Kolkald pguiSHEK KUMAR PANDEY Prowvidar wall also provide onling demonsirationdtraining on a-awcton on the portal. This property is in the name of Biren Saha.
| jirl £ S b : e iy -- ; ; i : e o ; Property No. 2
. (Practicing {3:-:'1:1..an5.- Secrelany) 5. T!‘:E sale NntlE:E t:_un_taln:ng the General Terms and Conditions of S5ale is avaiable! published in the following websites! web pagse portal | (i) https /baanknet.com « District- North 24 Parganas, PS & ADSR- Naihati, JL No. 5, Mouza — Deulpara gram, LOP
Audhorizad sentalive for the pabiliner) {ii] www_ pnbindia.in : :
P s s s e P bk No.441/2,CS &RS Dag No. 485, land measuring about 1 cottah 4 chittack.
Address - P-38, Princep Street 01t Floor 6. The intending paricipants of e-auction may download free of cost, copies of the Sale Mofice, terms & Conditions of e-&uction, Help Manual on operational part « District- North 24 Parganas, PS & ADSR- Naihati, JL No. 5, Mouza — Deulpara gram, LOP
Hoom Mo, 12, Kolkala - 700072 of e-auction related to this e-Auction from portal https:fbaanknet.com No.441/2,CS & RS Dag No. 486, land measuring about 1 cottah 4 chittack.

18. The particulars of Secured Assets specified in the Schedule herein above have been stated to the best of the information of the Authorized Officer, but the Description of the Secured Assets
Authorized Officer shall net be answerable for any error, misstatement of omission in his proclamation,
] i : : ; . - : Description of the Immovable Property
18. it shall be the responsibiity of thie bidders to inspect and satisfy themsetves about the asset and specification before submitting the bid. The bidder inspect the All that piece and parcel of land measuring about 3 cottah lying and situate at District & Sub-
property in consultaton with the dealing offickal as per the details provide Registry Office- Hooghly, PS- Chinsurah, within Hooghly Chinsurah Municipality, Ward No. 8,

20, All statutory duesiattendant charges/ other dues including registration changes, stamp duly, taxes etc. shall have 1o be bome by purchaser, Holding No. 274/228, (Municipal Holding No. 562/274/228) JL No. 10, Mouza: Kapasdanga,
21. The Authiorized Officer or the bank shall not be responsible for any charge, lien, encumbrances, ar any olher dues Lo the Government or anyone else in respect | | 3308k Khatian no. 605 Hal Khatain No. 583, (L R Khatian No. 2193) Sabek Dag No. 455, Hal

: . _ . e Dag No. 1083 together with buildi tructed on the said plot of land.
of proparties {E-Auctionad) not known to the bank. The Intending Bidder is advised lo make their own independent inguines regarding the encumbrances on Tﬁg prooperty ig%ﬁ the;x';melf,'”',r;%ﬁgﬁ, g’:y? enihesaidpiototian
the propedy including stalutory labilities, arrears of property ax, electicly dues efo

r All Advert

(https:/baanknet.com), Details of which are available on the e-Aucton portal, This property is in the name of Biren Saha.
11. After finalization of e-Auction by the Authorized Officer, Only successful bidder will be informed by our above referred service provider through SMS [ email Name & Address of Q; Samtgl:)’;tDT::a‘;deo‘:;t:
(On mobika no / email address given by them / mgistered with the serice provider) Borrower / Guarantor C) Date of Possession
12. The securad assat will nol ba sold balow the resarve price. 1. MS. Epitaxy A) Rs. 32,67,316.61
13. The successful biddar shall have to deposit 25% (Twenty Five percent) of the bid amount, less EMD amount deposited, on the same day or not later than the 2 No. Kapasdanga, PO- Hooghly, PS- Chinsurah Hooghly, Pin —|  only due under Loan
naxt working day and the remaining amount shall be paid within 15 days from the date of auction in the form of Bankes's Chegued Demand drafl issued by a 712103. . ﬁ*ﬁ*fm**wggN 0.
Scheduled Commercial Bank drawn in Favor of “The Authorized Officer, Punjab National Bank”. Alc. (Name of the account) Payable at in case of failure I 2. gr. ﬁs?“;“:'t Deyt(P;?ﬂrsletC?r_}Séo szasb_g:handra Deéyh_ n | on 05.11.2025 (t:}z
depesil the amounts as above within the stipulated tme, the amount deposited by Successliul biddar will be forfeited 1o the bank and Authorized Dfficer shall Hzggﬁlly P'?r?—r?;s;fos oad oribasnagar, Lhinsuran, amount includes
L have the liberty to conduct a fresh aucion'sale of the properly and the defaulting bidder shall not have any claim over the forfeited amount and the properly Also at Municipal Holding No. 562/274/228, Mouza- Kapasdanga| _ interest applied il
14. Paymenl of sale consideration by the successhul bidder o the bank will be subjact io TDE undar Saction 184-1A of Incoma Tax Act 1361 and TDS is 1o be made District & Sub- Registry Office- Hooghly, PS- Chinsurah, Hooghly| 05.10.2025)
by the succassful biddar andy al the ime of deposit of remaining 75% of the bid amount’ full deposit of BID amount. 3 Chinsurah Municipality, Ward No. 8, Pin —712103. B)27-01-2026
L -' 15. The Authorzed Officer resarves the right to accept any or rejact all bids, if nol found acceptable or to posipone/cancel/adjpumddiscontinue of vary the terms of ) g’lﬁga&ggzgdgiéfggaﬂg%gfl'i,o;%(facbh?nhsaunrg:]aﬁsgghly Pin — )27-01-
_ tha auction at any tima wilhoul assigning any reason whatsoaver and his decision in this regard shall ba final. 712103. ’ ' ' C) 23.06.2026
N 16. The sale cedificate shall be issued in the favor of successful bidder on deposit of full bid amount as per the provisions of the act. Also at Municipal Holding No. 562/274/228, Mouza- Kapasdanga
. : f A - H . " District & Sub- Registry Office- Hooghly, PS- Chinsurah, Hooghly
17. The properties are baing sold on "AS 15 WHERE 1S BASIS™ "AS |2 WHAT IS BASIS™ and "WHATEVER THERE IS BASIS Chinsurah Municipality, Ward No. 8, Pin — 712103,

A) Amount Due as on date

Z22. The bidder should ensure proper internet conneclivily, power back-up etc. The Bank shall not be liable for-any disruplion due o internel failure, power failure Name & Address of B) Date of Demand Notice
of technical reasons of reasons/contingencies affecting the e-auclions, Borrower / Guarantor C) Date of Possession
23,0 is opan 1o the Bank 1o appoint a representative and make sell bid and padicipate in e ascltion. For detaited term and conditions of thea sale, please refar 1. Ms. Shafikul Sekh (Proprietorship|A)Rs. 10,85,615.89 (Rupees Ten Lakhs Eighty
https:.l'.l'haanknaLl:um firm) Five Thousand Six Hundred and Fifteen and
i i . i - 2. Mr. Shafikul Sekh (Prop.) Eighty Nine paise only) due under Loan Ac
24. The sale =hall be subject o the Terms & conditions prescribad in the Sacurity Interes! (Enforcament) Rulss 2002 and o the following further conditicns.: S/o Md. Abubakkar Sekh No. *****++G258 as on the date of the
25. The particulars of secured Aszsets spacified in the Schedule herein above have been stated to the best of the information of the Authorized Officar, but the Both of Village- Karimpur (Hospital Para),|  demand notice date
Authorized Cfficer shall not be answerable for any error, misststemeants or omission in this proclamabton, PO & PS-Karimpur, Nadia- 741152. B) 26.09.2025
26. The sale will be done by the undersigned through e-auction platform at the Websits hitps:ibaanknet.com on 17.07.2026 from 11.30 A.M. to 3.30 P.M, . : ) 5-06-22
escription of the Secured Assets
2T, The parficulars of Secured Assets specified in the Zchedule hereinabove have been stated to the bast of the infarmation of the Authorsed Officer, but the : Pt : . : : — .
Authorised Officer shalf net be answerable for any error, misstatement or omission in this proclamation ALL THAT piece and parcel of land measuring about 4 decimal situated under District- Nadia,
28. For detailed t nd conditi of th | lease refer hitos: b knat & bindiaf PS-Karimpur, Mouza — 6 No. Karimpur, Sabek Khatian No. 333, LR Khatian No. 2336, RS Dag
S TR IR 2 i 10 PR AT R LT T PRI B RRE OG0 O WATW: FER TR No. 336, LR Dag No. 1468 together with the building constructed upon the said land.
Date - 28.06.2026 Sd/- Mr. Pradip Roy, Authorized Officer Boundaries : North : House of Bharati Ghosh // South : Land of Sujit Mondal // East : 6'ft wide

road // West : Property of Abubakkar Sekh
This property is in the name of Shafikul Sekh.

Place : Tamluk Punjab Mational Bank, ARMB - Purba Medinipur

A) Amount Due as on date
B) Date of Demand Notice
C) Date of Possession

Name & Address of

Borrower / Guarantor

1. Ms. Sona Chicken A) Rs. 32,06,543.30 (Rupees Thirty Two
Holdings/Premises No 102/77 Gourbanga Lakhs Six Thousand Five Hundred and
\ Road, South Habra, Ward No 14, South Forty Three and Thirty Paise) only due
\ Habra North 24 Parganas, Pin : 743263 under Loan A/c No. 0107 as
i 2. Mr. Anup Roy (Prop.) on 03.12.2025 (this amount includes

'i:""'i' INniAN S/o Manik Roy B) ?;e;gs;ggghed till05.09.2025)

F F s Habra, North 24 P ,Pin-743263 Ten
i A abra, No arganas, Fin C) 25.06.2026

';_."' e Description of the Secured Assets

ALL THAT the piece & parcel of land measuring about 3.3 Sataks lying and situate under
Mouza Habra, J.L. no. 72, R.S. no. 313, Touzi no. 442 now 14 comprised in Dag no. 1411

corresponding to L.R Dag no. 2838 under Khatian no. 295 within the limits of the Habra
Municipality, under Holding no. 128/119, Ward No. 13, C.B. Bye L-2, P.S. Habra, District- North
24 Parganas which is butted and bounded by: On the North: By Dag no.1414; On the South
:- By property of Mintu Karmakar; On the East: Property of Sanjit Mondal & by 6' wide common
passage; On the West:- By property of Promad Basu.
This property is in the name of Mr. Anup Roy.

Date: 28.06.2026 Authorised Officer
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